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OK SABHA 

Wednesday 29 February, 1984/Phalguna 10, 
1905 (Saka) 

The Lok Sabha mel al Eleven of the Clock. 

[MR. SPEAKER in the Chair J 

General Budget 1984-85 

MR. SPEAKER: The hone Finance 
Minister. 

SHRI KRISHNA CHANDRA 
HALDER (Durgapur) : What JS the 
need of presenting this big Budget ? 

(Interruptions) 

SHRI SATYASADHAN CHAKRA-
BORTY j (calcutta South) ; It has 
already appeared in the Press. 

~t az~ fif~~r .T\jfq.qr ( ~ 
f~~~T) : Qeq&llf~)~17, Cfi~ lJ~ JfT+r~T 

"oT~iT r ~1J q)~T \iff;; ~T~r ~T,{ SUter 

Cf)"{ "t~ ~, Cfi\Wr lT~ l1rl{~ ~1=l{T'{a-T ij' 

'doT<1ir I 

MR. SPEAKER Now, the hone 
Finance Minister. 

SHRI SATYASADHAN CHAKRA. 
BORTY : Before he presents the Budget, 
we seek a clarification. How was the 
brief case stolen ? What were the 
papers that were found in the brief 
case ..... . 

MR. SPEAKER: Please sit down . 

SHRI SATYASADHAN CHAKRA-
BORTY : On a point of clarification. It 
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has appeared in the papers that the brief 
case was stolen. He should explain. 

MR. SPEAKER : Sometimes it is 
good to be silent. 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) ; Sir, 
I rise to present the Budget for the year 
1984-85. 

2. The Budget has been formulated 
against the back-ground of strong 
recovery in national income and 
agriculture, and an equalJy impressive 
improvement in our balance of payments. 
These and other developments in the 
economy have been covered in detail in 
the Economic Survey, presented to the 
House a couple of days ago. J shall. the-
refore, be brief in reviewing the current 
economic situation. 

3. As the House is aware, the country 
had to go through two years of sc.!vere 
drought and one year of indifferent 
monsoon during the period 1979-80. to 
1982-83. Foodgrains production, which 
had reached 132 million tonnes in 1978.79 
declined to 110 mil1ion tonnes in the 
following year. It recovered to 133 
million tonnes in 1981-82 but then 
declined again to 128 million tonnes in 
1982.83 because of another severe drought. 
The current year has seen a major 
breakthrough in foodgrains production 
and we are not only likely to recover 
lost ground, but also improve substan-
tially on the previous peak. Foodgrains 
production in 1983-84 is expected to 
rxceed the target of 142 million tonnes. 
Agricultural production ac; a whole i~ 
likely to increase by 9 per cent over the 
privious year. Hon' ble Members will 
agree that this is convincing test imony 
to the soundness of our agricultural 
strategy and to the hard work of our 
farmers. 
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4. Industrial performance shows an 
improvement over the previous year. but 
the recovery in industrial production still 
ee ~ weak,Industrial growth in the curr-
ent year is likely to be about 4.5 per cent, 
compared with 3.9 per cent in T982-83. 
For the four year period after 1979-80, 
industrial growth will average slightly 
more than 5 per cent. This is weIJ bel. 
ow the potential of the industrial sector. 
We must aim at a growth rate of 7 to 
8 per cent in industry if we are to 
maintain high rate of growth of CDP 
and provide employment for our growini 
labour force in the yean ahead. 

5. The nationaJ income growth in 
1983-84 is likely to be in thl: range of 6 
to 7 per cent. In the four ~ear  since 
the present Government took over, the 
average growth rate in national income 
has been about 5.4 per cent which is 
·higher than the rate of growth in tho! 
'first four years of any previous plan. 
Per Cap. fa income in this period will 
have rjsen at an average rate exceeding 
3 per cent per year. This achievement 
· is all thl! more noteworthy when viewed 
against the background of a highly adverse 
· international economic environment and 
a severe drought. 

6. The years 1 1~  and 1982-83 
· were ch.:uacterised by exceptionally low 
rates of infbtion. The annual rate of 
inflation which had reached a high of 21.4 
per cent in 1979-80 was brought down to 
16.7 per cent in 1980.81 and further to 
only 2.4 per cent at the end of 1981.82. 
The annual rate of inflation at the end 
of 1982·83 was 6.2 per ,cent, which ii 
unusually low for a drought year. But, 
there has been an acceleration in the 
annual rate of inflation in the current 
year despite an e~ eJle t crop. The 
initial delay in the arrival of the 
monsoon and the high liquidity in the 
economy exerted pressure on prices in 
the early part of the year. The favour_ 
able effects of a good crop Jed to a 
decline in cereal prices after harvesting. 
However this was largely offset by sharp 
incrases in prices of a few commodities 
,uch as pulses. certain edible oils, rubber 
tea and cotton because of both domestic 
and international factors. As a result. 
the ieasonal dip in pricei, which 

normally occurs towards the end of 
September has been weak. 

7. As the House is aware, the 
Government has taken several measures 
to minimise the impact of the drought 
and to contain the price rise. Action 
was taken to increase procurement, 
availability, and releases of sensitive 
commodities such as wheat, sugar, and 
edible oils through the public distribution 
system. Steps were also taken to mop 
up excess liquidity with the banking 
system and to curtail Government expen-
diture. ~ ort  of cotton and eTC 
teas were restrained in order to increase 
domestic availability. Further ea~ re  

will be taken as required to ensure that 
there is DO repetition of the exp:rieFlce 
of 1979-80, when prices were allowed to 
i ~rea e by over 21 per cent. 

8. Let me now turn to the external 
payments situation facing the economy. 
In my budget speech last year, I had 
informed the HOllse of the i ro ~ ~ t 

that had taken place in our balance of 
payments in ) 982-83. I am happy to SlY 
that this i ro e ~ t has gained 
strength in 1 -~  The trade gil p, 
which declined from R<;. 5800 cror ~  in 
J 981-82 to about Rs. 5500 crores in 
1982-83 is e~ e te  to decline f rt ~r in 
the Cllrrent year. Receipts on invi:iibles 
account have remained buoyant and the 
incentives for non.resident deposits have 
been highly successful. Our foreign 
exchange reserves, inclusive of IMF 
drawings. have increased by Rs. 662 
crores in the current financial year upto 
10th February. 

9. Our strategy for bringing the 
balance of payments under control, after 
the sharp deteriora tion that occurred in 
1979.80, has paid rich dividends. In 
view of the improvement in our payments 
position, the Government has Toluntarily 
decided not to avail of the balance of 
1.1 billion SDR under the E;\tended Fund 
Facility of the IMP. While intervening 
in the debate on the IMF loan in this 
House in December. 1981, the Prime 
Minister had this to say, and I Quote : 

"It does Dot force us to borrow, nor 
. ~ all we borrow le ~ it is in the 
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national interest. There is 
absolutely no question of our 
accepting any programme which is 

incompatible with our policy, dec-
lared and accepted by Parl1ament. 
It is inconceivable tha t anybody 
Ihould think: that We would accept 
assistance from any external 
agency which dicta tes terms which 
are not in consona nce wi th such 
policies. tt 

This was true then, and it is true 

now. 

10. BeJying the prophecies of doom 
by many a selfstyled Cassandra, the 
economy has emerged stronger as a result 
of the adjustment effort mounted by us. 
None of the dire consequences that we 
were being warned about has occurred. 
we have not Cllt subsIdies. We have not 
cut wages. We have not compromised 
on Planning. We have not been 
trapped in a debt CflMS. We have 
not faltered in ollr commitment to anti. 
poverty programmes or the Welfare of 

our people. We entered into this Joan 
arrangement with our eyes open. We 
have come out of it with our heads high. 

[SHRI ATAL BIHARI VAJPAYEE 
(New Delhi) : RepetitIOn.] 

11. We hope that our decision to 
forgo the balance of the amount available 
to us under the IMF loan would, in a 
small way, help the IMF to provide grea-
ter aS5istance to other developJDI count-
ries. J must also take this opportunity to 
eJtpress our appreciation for the goodwi II 
and mutual understanding that ha, 
marked our relationship with the IMF 
dUring the entire period of the EFF 
arrangement. 

12. However, there can be no room 
for complacency. We must persist with 
the polici. that have brought about 

this favourable outcome. It is necessary 
to work even harder to save imports in 
cri tical areas and to increase exports. 
Our exports, net of oil. in the first seven 
months of 1983-84 increased by 9.9 per 
cent. This is a reasonable performance 
considering that world trade has been 
stagnant for quite some time. We 

would need to do even better in the 
future in order to meet the essential 
import requirements of • .rowing 

e~o , and to keep the debt service 
ratio at a manaleable level. 

13. The Government has taken several 
steps in the last four years to mobilise 
resources for public sector investment and 
to increase the rate of public savings for 
financing the Plan. Apart from adjust-
ment of the tax rates, the fiscal 
instrument has been used to 'pro'Yide 
stronger incentives fot ·savinRs in the 
form of financial assets. Interest rates 
on deposits were also revised upwards 
with the same objective in view. These 
policies have been highly successful and 
the inflow of funds in small savings as 
well as time deposits has exceeded 
expectations. An important task of 
fi~ al policy in the years ahead is to 
strengthen this trend. 

14. In considering the strategy for 
resource mobilisation we have to 
recognise that while our tax rates are 
relatively high, the tax base is narrow. 
The evils of black morey and tax evasion 
also have to be reckoned with. The 
Government is fully committed to come 
down heavily on tax evaders. At the 
same time, we must ensure that, as far 
as possible, the tax system itelf does not 
become a source of encouralement for eva-
sion. Simplification and rationalisation 
of the ta'{ system must, therefore, remain 
important objectives of OUr fiscal policy. 

15. The Central J)ubJic sector enter-
prises had shown a not profit of Rs. 618 
crores in J 982-83. Although a large 
number of public sector enterprises have 
continued to show profits in 1 ~- , 

t hei r overa II performa nee has been below 
expectations. The erosion of profitability 
was largely due to losses iocurred in a 
few sectors, such as steel and coal. The 
Government has taken steps to improve 
their functioning. We must ensure that 

capital is used more efficiently so that 
larger resources arc available for future 
expansion. 

16. In order to fulfil' our sOcial 
commitments and protect jobs, Govern-
ment had to take over a large number 
of sick. units and sustain them through 
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injection of fresh resources WhIle some 
of them have turned the corner, a large 

number of them contInue to mcuJ: los')es 

The tIme has come to undertake d 

careful review of the performan<.e of 
sIck untts In the public sector wlth a vIew 

to reducmg the dram on our reSOUl e~ 

ThiS the Government proposes to do 
Economic VIability must be the pnnCJpdJ 

tests or the survival of an enterpnse 

17 The growth of dcposlts With the 
bankmg system In the current year, hds 

~ l)ta tJaJl  exceeded theIr requirements 
of funds for credit expansIOn ThIS has 
10 the short run, resulted 1ft some e e~  

liqUIdity WIth the bankmg system In 

thiS SituatIOn, and 10 order to o l ~e 

some resources for public J ~t e t, It 
J~ (.onsH.lered deslfable to antroduce 
another hnanclal lfistrument wIth broadly 

the ~a e characterIstIcs a~ longer term 
time dl.poslts With a ~ Undt..r the 
s(.hcmc, which Will be caIJed the 
"National e o~lt Scheme',' (.enficates 
of depOSIts with a maturIty of 

fOUl years can be pun.hased 
from dt..slgndkd outleh [he 

~tol wtll hdve the optIOn to em .. ~  

these e o~lt~ any tIme aftcr onl.. yedr 

The Illterc\t rdte will be 10 5 per clnt If 
thesl deposl ts are he Id for four yea r" 
and 10.9 and 7 per (.cnt If these are held 
for thrcl.., two dnd Ofll. year respcctlvdy 

t r ~t flom these depOSIts wIll 
be dlglble for tax cXl..mptlon upto the 
fuJI hmlt of ~ ]0.000/-under SectIOn 
SOL of tho Income-tax Act The tar~et 

of re el t~ und(.r thli scheme IS R!:I 500 
crores over a penod of tIme I l.hould 
clarify that thiS ~ l temporary scheme. 
and wllJ be discontlllued after t l~ target 
Ii reached or carher, If monetary 
deve)oplnt ... nb. ~ ) Wuffdnt 

18 Pursuant to the recommendatloni 
of the High Level Committee on finanCldJ 
l ~tl tutlOns c;et up by the Government 

la~t year, It has been deCided to make 

certam lhanges ln the "convertibility 
cia ~e" In view of the Increases 10 

capital o t~ of projects and the Illvest-
mcnt lImit for the dehcenscd sector, the 
threshold for e~e tl  from conver-
tibility c1auc;e Is beml raised from the 

eXisting kvel of Rs 1 crore to Rs 5 
crOles 

19 Further, In the case of non-
MRTP compames, convertibilIty clause 
wtll not be stipulated where the holdmg 
of equIty by all financial lDstltutJOns In 
~  a company exceeds 26 per cent, 
In the case of MRTP compames/large 
aouses, however, the eXlsttng l1ml t of 40 
per cent wIll contmue In order to 

encoura&e mvestment In "No ]ndustry" 

l trtCt~ there WI]} be complete exemptIOn 
from convertibilIty clause III respect of 
Units proposed to be located In these 

dlstncts The functlOmng of nommee-

duectors of InCitlUtIOns on the boards of 
a ~l te  compames IS also bemg revamped 

Deta.lled gUIde hnes on these and other 
related a ~ l  are bemg 1~~l e  

separately 

20. The ~trtal DeVelopment 

B,wk of IndIa has been provJdlllg lIberal 
financmg faCIlItIes for o erl1J~atl  of 

mdustry The IDBI's scheme for thiS 
r o~e was rel.cntJy extl.nded to all 

mdustfldl um ts and asslstdnce under thIS 
scheme upto Rs 4 crore<; IS e ~ 

proVIded at a o e~ l al rate of mterest 

of 12 5 per cent In order to reduce 
finanung co\ls of modernisatIOn schemes 
1 t has been deCided that the rd te of 
mterC5it under the I OBI ~ e e lor loa ~ 

upto Rs 4 crores wJll be reduced to 11 5 
per cent until further notice Weak lt~ 

wIll be prOVIded ~ l ta e lIpto thlc; 
amount at an even lower fdtl.. of 

mtcrcl)t of JO per cent. 

21 ~ the o ~e l~ aware, the 
Goverument has been &IVIll& e(Jmlder..ttlOn 

to the desirdbillty ot a change 10 the 
financIal year As I mformed the HoU/)e 

last year,l mVlted the View\) of tho State 
o er e t~ on t l~ proposal 
The response a~ been generally 
favourable In order to examme 

e~t  re(.clved from State Govern-
ments as weJl as trade and Industry, and 

to work out the modahtles for effectlDg 
a change 10 the financla 1 year, I propose 

to set up an expert commIttee wh\(..h 
""ould mdude repre.,entatlvcs of Central 
Government, State o er e l'), e~er e 

Bank of IndIa. Complrolh.r and AudItor 

General and some non-ofudal members 
ThIS committee WIll be requested to 
5ubmrt Its report by the end of September 
1984 
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22. I shall now turn to the Revised 
Estimates for 1983 .. 84 and the Budget 

Estimates for 1984-85. 

Rnised Estimates for 1983-84 

23. The House will recal1 that the 

Central sector Plan outlay for 1983-84 
was fixed at Rs. 13.870 crores. This was 
to be financed to the extent of Rs. 8,390 

crores from the budget and Rs. 5,480 
crores through the internal and extra-

budgetary resources of the public sector 

enterprises. Despite erosion in the 
internal resources of certain pubHc sector 

enterpri<;es, it has been my endeavour to 
ensure that the total Plan outlay duing the 

year is not adversely. affected The Cent-
r.Il Plan ourlay In1983-84 is now estimated 

at R<;. 14,059 crores. This a~ bel:n 
made possible by an increase in thl: 

hudgetary support hy Rs. 1,007 crores 
over the Budget Estimatt..'>. 

24. ~ti l ry support for the Posts 

and Tl:legraph', Plan has heen i ~rea '  

by Rs. 203 ~rore~  The Railway Plan 
outlay has been le ~  up by Rs. 100 

ror~  with an addltion.ll budgetary 

support of Rs. 54 ror~  111 the Trans-
port and Communications sectors, I 

have provided additional funds for 

Space pJojccts like INSAT, and exten-
sion of tele i~io  coverage. To main-

tain thl: progress of the Visakhapatnam 
Steel Plant, the budget provision hao; 

~e  augmented by R<;. 250 crores. For 
Chemicals & Fertilizers, the enhanced 

allocation of Rs. 133 cron.:s is largely 
due to the fall in internal resources and 

change in the pattern of financing. In 
the Energy sector, coal projects get 

additional funds of Rs. 30 crores to 
expcdi tc on-going projects. To improve 

the capital base of the Industrial 
Do!vdopment Bank of India, a ~ e ia I 

provi<;ion of Rs. 130 crores has been 
made. Rupees 100 crores have been 

set apart for the new rural landless 

employment guarantee programme 

launched during the current year. I 
have also increased the provision for 

welfare of scheduled cates/tribes and 
backward la ~e  and important social 

sectors like health and family welfare. 

25. The Central assistance for 
States· and Union territori ~' Plan has 

been increased by Rs. 392 crores 
from Rs. 4,462 crores to Rs. 
4,854 crores. This includes advance 
Plan assistance of Rs, 190 crores to 

States affected by failure of monsoon 

particularly in the first half of the 

current year. Additional Plan assis-

tance of Rs. 82 crores has been provided 
to the State of Assam, a large part of 

which is for relief and rehabilitation of 

the riot victims in that State. 

26. Utmost care has been taken to 
contain the non-Plan expendi ture. 
There were, however, certain unavoid. 

able commitments. Additional provision 

of Rs. 400 crOTes has been made for 

a ~ and means advances to State 

Governments and Technical Credits 

under rupee-trade agreements. The 
short-term loan to States for agricultural 

llt~ have been stepped up by Rs. 
J 10 aores. There is an increase of Rs. 
300 ror ~ in loans to State Govern-
ments, as their ~ Jr  of sma)) savings 

will be higher on account of higher 
collections. The second half of the 

current year witnessed floods, cyclones 

and hailstorm in as many as 15 States. 

An additional non-Plan grant of Rs. 
150 crores has been provid:>d for the 

relief of distress on account of these 
calamities. 

27. Further. I am providing addi-

tional non-Plan assi'itance amounting 
to Rs. 500 crores to States. I shall 

refer to this later while dealing with the 
St3te Plan outlay for next year. Out 
of th;\ loan of RI). 500 crores, an 

amount of R'i. 400 crore" would help 

the States to clear part of their dificits 
of J 982-83. 

28. The provision for Defc nee has 

been increased from Rs. 5,971 crores to 
R ... 6.350 crores in the Revised Esti-
mate'). The interim relief and bonus 

sanctioned to Government employee') in 

the current year is estimated to cost 
about Rs. 280 crores in respect of all 
the departments of the Government. 
Suh'>J(Jy on imported and domestic 

fertiliz r~ will go up by Rs. 250 

crores to Rs. 1,048 crores a~ the consu-
mer price of fertiliser was reduced in 
June 1983. During the ~ rr t year. 
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because of financial difficulties, certain 

public sector undertakings, particularly 

Heavy Engineering Corporation. Natio-

nal Textile Corporation and Delhi 

Transport Corporation, will be requiring 

larger non-Plan assistance than providcd 

in the Budged Estimates. It has also 
been decided to extend the subsidy 

scheme for Calcutta Port and Haldia 

Channel dredging up to the end of next 

year. 

29. Revised ~ti ate  also include 

additional provision of Rs. 502 crores 

for subscription towards our higher 

quota in the IMF. This, however, will 
have no net impact on the budget as 

payments for quota subscriptions are 

matched by corresponding receipts. 

Taking these and other variations into 

account, the non-Plan expenditure in 

the Revised Estimates is p)aced at R"I. 

24,773 crores against the Budget Esti-

mates of Rs. 21,984 cnnes. 

30. Coming to lreceipts, the Budget 

Estimates of reccip  s from income-tax 

and customs duties arc likely be 

achieved. Corporation tax receipts will 

be higher by Rs. 203 crore'> due to 
larger payments by oil companies. 

Union excise duties arc also estimated 

to be Rs. 85 crores higher mainly due to 
larger collection of ccsscs on crude 011 
and coal. The Centre's tax revenue, 

a fter paying the Sta tc 's share of taxes, 

is estimated at Rs. J 5,700 rore~ as 

against the Budget Estimates of ~  

15.460 crorei. 

31. Under non-tax revenues the 
dividend from Rai Iways is likely to be 

~  127 crores less than the Budget 

Estimates. This decrease will, however, 
be more than offset by i rea~  under 
other heads and total non-tax revenue 

in the current year is expected to show 

an improvement of Rs. 130 crores 

over the Budget Estimates. 

32. Under capital receipts, I am 
happy to inform the House that the net 
coUection under small saVings during 
the current year may amount to Rs. 

2,200 erores against the budget Estima tes 
of Rs. 1700 crorel. This is a welcome 
reiponse to the incentivei provided for 

small savings in the current year's 

budget. The repayment of Technical 
Credits is expected to be Rs. 1,150 
crores as against Rs. 800 crores assumed 
j n the Budget. The receipt, net of 
outgo, wi]) be Rs. 350 erores against 

the Budget Estimates of Rs. 200 crores. 

33. The receipts from special deposi ts 

of non Government provident funds 

and the like are estimated to be Rs. 190 
crores higher than the Budget Estimates. 

Taking into account the deposits of 

surplus funds of ojl Sector, additional 

recoveries of ways and means and short. 

term advances to the State o ~r e t  

and other variations, capital recepts in 

the current year are estimated at Rs. 

15,965 crores as against the Budget 
Estimates of Rs. 12,656 crores. 

34. Total receipts are thus estimated 

to go up from R s. 33,250 crores to Rs. 
3(1,929 crores. Thb will leave a bud-

geta ry dcfici t of Rs. J 695 ror~o  for the 

current year 31:1 ap:ainst the Budget Esti-

maks of Rs. ] 586 crorcs. This excludes the 

special loan a ~l ta e of Rs. 400 crores 
provided to Slates for clearing their 

o ~r l afts at the end of the previous 

year 1 ~ -  1 am sure the HOllse wi II 

agree that despite unavoidable budgetary 

pressures, we have been able to keep the 
deficit within prudent lImits. 

Budget Estimates for 1984-85 

35. Hon'hle Memhers will recalJ 

that when Ollr Government took office 
in January 1980, an important task 
before us was to revitalise the planning 

process and to give a new thrust to the 
programmes of development. I am 

happy to say that, in the last four 

years, we have been a ble to achieve an 
unprecedented increase in the tempo of 
public investment. 

36. For J 984.85, the a pproved Plan 
outly of the Centre. Sta tes and Union 

territories together will be Rs. 30,132 
crores as compared to Rs. 25,480 crores 
in J983-84. The Central Plan outlay 
for 1984-85 is Rs. 17.351 crores, which 

represents a step up of 25 per cent over 
the approved Plan outlay of Rs. 13.870 
crores in 1 -~  
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37. She Plan outlay for the States 
and Upion territories is placed at Rs. 
12,781 crores as compared with the 
final approved outlay of Rs. 11 ,678 
crores in 1983-84. Central assistance 
for the Plans of States and Union 
territories will be Rs. 5050 crores as 
against Rs. 4462 crores in 1983-84 
Budget Estimates, representing an 
increase of 13.2 per cent over the allo-
cation made for the current year. 

38. Within this aggregate, Plans of 
individual States show a varied picture. 
Some States have managed their 
finances welJ; they have been able to 
raise additional resources and effectively 
utilise these to implement adequately 
sized Plans, providing development and 
growth to their people. Unfortunately 
some States, for reasons of their own, 
have used their resources for ario ~ 

other purpose; they have not invested 
their resources, incuding additional 
resources mobilised, for development 
and have a Iso resorted to large over-
drafts on the RBI. 

39. With a view to ac;;sisting even 
slJch State'), various facilities and 
opportunitIes were provided from time 
to time. At the begining of the Sixth-
Plan itself, recovery of outstanding 
advance assistance amounting to Rs. 
1412 crores was postponed. This was 
done to enable States to start with a 
clean slate. However, State overdraft 
again grew, and in June 1982, I decided 
to clear States'.closing deficits of the 
previous year with a medium terms Joan 
of Rs. 1743 crores. RBI also doubled 
the ways and mean limits avilable to the 
Sta tes. Again last year, while presen-
ting the budget, I announced an in-
creased level of Central assistance. AU 
these measures were taken primarily to 
assist State to readjust their financial 
affairs land to be able to implement 
State Plans of adquate size. 

40. Unfortunately, despite these 
measures, some States continued to rely 
heavily on overdrafts even after March 
1982. Their proposed deficits at the 
end of March 1984 would have harshly 
affected their Plan sizes if these deficits 
were adjusted against next year's Plan, 
as per normal practice. In considering 

the ways of overcoming this problem, I 
have found myself in a dredicament. 
On the one hand. no Finance Minister 
of the country can remain unconcerned 
about the size of a State's Plan. On 
the other hand, if assistance is extended 
to defaulting States, the well-managed 
States can legitimately complain that 
they have not got their just rewards 
from the Centre for their better per-
formance. 

41. In the past few weeks, discussion 
were again held with the Chief Minister 
of States whose overdrafts with the 
RBI were high. Several States Govern-
ments have agreed to take the necessary 
measures to improve their financial 
position and to reduce their reliance on 
overdrafts. On my part, I have agreed 
to take further steps to provide additio-
nal assistance to States in order to 
protect their Plans as far as possible. 
In doing so, I have been particularly 
conscious of the need to keep up the 
momentum of anti-poverty programmes. 
Central assistance is also being further 
increased. With this, the aggregate 
assistance during the Plan period wiH 
amount to Rs, 17,790 crores as against 
Rs. 15,350 crores envisaged in the Plan 
document. Further, as I mentioned 
earlier. I have made an additional 
provision of Rs. 500 crores in the 
Revi'\cd Estimates for 1983-84. This 
sr.:cial assistance would enable these 
States to clear part of their overdrafts 
with the RBL States have also been 
informed that closing deficits, upto the 
permissible ways and means limits from 
the RBI. will not be adjusted from next 
year's Plan resources. 

42. For those States who have 
managed their finances well, I am work. 
ing out a suitable scheme to provide 
some additional assistance to them in 
1984-85. This is only just and appro-
priate. 

43. Mr. Speaker. Sir, I am sure 
th,lt the House wi)) agree with me that 
despite severe resource constraints of its 
own, the Central Government has done 
the maximum that it can to solve tbe 
States' problems. The rest, however. 
is upto them. 
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44. Alto.gether, in the Sixth Plan 

period, the public sector Plan a t current 

prices will be over Rs. 110,000 crores. 
Tbis compare) with Plan expenditure of 
Rs. 46,700 crores in the preceding five 
years, which, of course, include thr..!c 

years of "non-Plan" launched by the 

previous GQvernment. In real terms 
too, the Sixth Plan will constitute a 

massive increase over the outlays pro-

vided for in any previous Plan. This, 

Mr. Speaker, is the measure of achieve-
ment of this Government in accelera-

ting the pace of developm.:nt in the 
current Plan period. 

45. In the last four yearl. the 

present Government i tro ~  a 

numb.:r of sch.:me for the benefit of the 

weaker sections of the sO::icty, parti-

cularly in the rura J areas. Th:!sc include 

the integrated RUTd) Dev..:)opmcnt Pro-
gramme. the N.ltiol1aJ Rural Employ-

~ t Programme and th..: two new 
programmes announc..!d by the Prime 
Minister on 15th August, 1983. nnmely, 

the Rural LandJesC) Emp!oyment 

GU.lrantcc Programme and thl: Scheme 

for providing self-employment opportuni 

tic::, 10 the edul,:o.lted unemployed. Each of 

these programmes is designed to create 
opportunities for employment an income 
generation for particuhu target groups, 
whjle also creating productive l t~  

46. Tn formula tille the next year's 

Plan we have provdcJ the maximum 

support to these and other programmes 

that benefit the rural poor directly. The 

total al1ocation for various programmes 

of the Ministry of Rural ~ elo" e t 

would be Rs. 932 crores, which is 
nearly double the amount of Rs. 480 

crorc'i provided in 1983-84. For the 

IRDP an allocation of R". 216 crol'es· is 

being provided. which is to be matched 
by the States. The number of benefi-

ciaries under the programme in 1984-85 
is estimated at over 3 million. For the 

NREP, the outlay for 1984-85 i!) Rs. 230 
crores, which well again be matched by 
the States. 

47. The allocation for RuraJ Land-
ler;s Emplopment Guarantee Programme, 

which seeks to prOvide employment for 

100 days in a year to at least one member 

of every rural landless family, is being 
stepped up' to Rs. 400 crores i111984 .. S5 
as against a provision of Rs. 100 CTores 
in 1983-84. This, together with the 
NREP, will provide 550 million man-
days of work in rural areas in 1984.85. 
An aIJocation of Rs, 25 crores is being 
made for the programme for providing 

self-employment opportunities to the 

educated unemployed. As the House is 

aware, the budgetory ro i~io  under 

this programme will be used as capital 
subsidy against Joans to be given by 

banks. I may add that for these two 
new programmes, e ~ i  on the pro" 

grcss of cxpendituae, more funds will be 

provided during the course of the year 
a ~ neccssar). 

48. In the Plan for ]984-85. Rs. 243 

crores have been earmarked for the 

ac..:eJearated rural water supply pro-

gramme. Tht.: late~ on their part arc 

~ te  to providl.! Rs. 364 crores for 
this purpose under th:.: lTI1I1imum ~e  

programm.:. Over 50,000 problem 

villiages arc ~ te  to be provided 

with drinking water facilities during 
J 984-85. 

49. The programme for integrated 

child e eJo ~ t '\ervices is an impor-

tant part of Ollr fr{)rt~ to help women 

and children in the backward areas, 
urban Slums and tribal ar a~ 

of our country. This programme is 
already in operation in ~  blocks. By 

the end of 1984, the sch .. ~ wJlI become 
fully operation in all ] 000 ind.!ntified 

blocks. A provision of Rs. 36 crores 

bas been made for this scheme. A total 
allocation of Rs. 78 crores is being pro'" 
vided for various schemes of the Dc=part 

ment of Social Welfare in 1984-85. 

50. The provision in the Central 
Plan for the various programmes bene-

fiting the Soheduled Castes andScheduled 

tribes and other backward classes has 

been increased to Rs. 209 crores in 

1984-85 compared to ~  176 crores 
only in 1983-84. Plan outlay for the 

programmes in education and culture bas 
been substantially "itepped up to Rs. 

204 crores in 1984-85 as against Rs. 1 S5 
crOTes in 1983-R4. Likewise. the Plan 

outlay for health and family welfare 
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programmes has also been stepped up by 
nearly 32 per cent from Rs. 460 crores 

in 1983-84 to Rs. 605 crores in 1984-85. 
The family welfare programmes wi II 
cover an additional 20 million persons. 

Sf. These and other socio-economic 
priorItIes of the Government are 
reflected in the 20-Point Programme 
which is being vigorously implemented. 

The total amount allocated to the Pro-

gramme in t ~ Central Plan is Rs. 4038 

crores, which is an increase of about 47 
per cent over the current yeaJ's 

provision. Inclusive of the outlays to be 
provided by the States and Union 
territories, the tota I provision for the 20 
POint Programme will be R<;. 11,858 

crores, re re~e ti  nearly 40 prr ~' t 

of the total annual Plan outlay or the 

Centre, Slates and Union t rritorie~  

5:!. An important source of ~lre t  

for the economy a~ been the tremen. 

dOllS tr e~ made in the agricultural 
sector. The next ycar\ PI.In v,ill contI. 
nue the high prio ity given by the 

present Government to thl! development 

of this sector. Thu'i, the total outlay 
for the va riolls programmes of' the 
Mini<;!ry of Agriculture wilJ be Rs. 758 

crorel) compared to ~  556 clores in 

the current financial year. The outlay 

includes Rs. 38 crores for th'': National 
Oihecd<; ~ )o t Project which 

togetht:r with the on-going ro ra ~  

i llali~e  an additional production of 
9.4 lakh (onnes during 1984-85 itself. 

53. To further strengthen the 

country's infra-structure. Jiighcr aJJoca-
(iom are being provided for o ~r, coal, 

railways and ports. The total provision 
for various power projects adds 10 Rs. 
1764 crores, which represents a 44 per 

c:nt incrc.ue over 1983-84.The alkcation 
for proj\!cts of the Department of Coal 
i~ Rs. 13JO crores as against Rs. 1076 
crores.n 1983-84, and the target for 

coal production is 152 million tonnes in 

1984-85. The provision for 'he Railway 
in 1984-85 is Rs. 1650 crores, which is 
23 per cent higher than the current 

year. It is expected tha t the revenue 
earning traffic to be carried by the Ra i J-
ways will increase to 245 million tonnes 

in 1984-85. An allocation of Rs. 201 

crores is being made for the develop .. 
ment of ports, including Rs. 27 crOTes 
for the dee pening of the Madras 
harbour. 

54. An outlay of Rs, .3127 crores is 
being provided for petroleum. This 

includes a sum of Rs. 2685 crOfes for 
the programme of exploration and pro. 
dUction, and Rs. 443 crores for the 
various schemes of refining and market-
ing. The target for production of crude 
oil in 1984-85 is about 30 million 
tonnes. A provision of Rs. 200 crores 
is also being made for a gas pipeline 

project for supply of Rassein gas to new 
fertilizer project to be set up at Bijai-
pur. Jagdishpur. Aonla, Babrala. 
Shahiahanpur and Sawai Madhopur. 

.55. Higher allocations have been 
provided for steel non.ferrous matels, 

paper. cement and several other sectors, 
which are important for country's 

inJustrial development. I would also 

like to draw the attention of the House 
to the programmes for the development 
of ~ ie e and technology, conservation 
()f na tura I r ~o r e , and improvement 
of the environment in the Plan for 

-~  The e ~f ) positioning of 
INSAT-J B in a geocentric orbit in 
August last, testifies to tho: excellent 
work done by our scientists. engineers 
and technicians. It iii also a matter of 
pride to Wi that India has joined a select 
group of contries which have permanent 
~ 'ie tifi  stations in the Antarctica. 
I ndia has a 1<.,0 achieved the dIstinct ion 

of being the only developing <.:owltry to 

OL: given the status of 'pioneer investor' 
by the Convention on the Jaw of the 
~a, giving Wi the right to exploit the 
mineral resources of the deep sea beds. 

56. Finally. I ~ o l  mention that 
the inccntiv\! schemes for better perfor-
mance in selected areas, initiated in 
1983-84, will continue in 1984-85 also. 
A" the House is aware, these schems are 
dl"lgncd to improve the functioning of 
the electrici ty boards. and provide 

further impetus to the programmes for 
small ~  marginal farmers. rural \-\oiter 
supply schemes. environmental improve-
ment in urban slums, con')! ruction of 
tl<.'ld a l~ in command area develop-
ment r ) e t~, and adult CdUCdtioll for 
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women and elementary education for 

girls. A lumpsum provision of Rs. 200 

crores is being made for this purpose. 
Lest the Hon'ble Members take me to 

be a magician, who can do so much 
with so little, I hasten to clarify that 
the incentive scheme is designed to pro-

vide additional resources linked to per-

formance for sp..:cificd schemes. There 

are, of course. also separate substantial 

allocations for each of these schemes. 

57. I have only briefly touched upon 

the main priorities and objectives of the 
Annual Plan for 1984-85. furthcr details 

arc available in the budget documents. 

58. In order to provide the maxi-

mum possible outlay for the Plan, 1 have 
taken special care to cn<\ure that non-

Plan expl:!nditure is kept at the mininium 

However, certain i rea~e  arc e ~~ar  

and unllvoidable. I should aJ~o add 
that the estimate"> of receiph from and 

payments to State Government\) take 
into account the recoIlllllcndations 

contained in the interim report of the 
Eighth Finance Commission, I hdve 

already kept the HOllse informed of 
this. The final report of the Com-

misliion j" now expected by the end of 

April, 1984, 

59. I have provided Rs. 6800 crores 
for f~ e e re it r~ next year 

agail1"it thc Revised Estimates of Rs. 

6350 crores. I am "l r~ the HOll'ic will 

agree that the requirements for Defence 
have to be met fully to protect the 

security of the country, ter ~t pay-
ments next year are ~ti at  at Rs. 

5600 crores against Ro;. 4850 crores in 
the current year. The horrowings are 

largely for financing our developmental 
efforts, and the inl.:J'casc is due to the 

success of our policies fOJ o ili~i  

savings. A provision of Rs. ~  crores 

has been made for food subsidy. The 

requirement for subsidy on indigenous 

and importl!d fertilizers is placed at Rs. 
1080 crorcs. Export promotion Hnd 

market development have been aJlocated 

R ... 530 crores. 

60. A )umpsum provision of Rs. 300 

crores has been made in 1984-85 for 

payment of additional instalment of 
dcarnc'>s aJlo\.\'ance, e ~io ar  relief, 

etc. to Central Government employees. 

IncJuding these and, inter alia, pro-
vision which are in the nature of 
adjustments, total non-Plan expendi-

ture are in 1984.85 is estimated at Rs. 
26,066 crores a ai ~t Rs. 24,773 crOTes 

in Revised Estimates for 1983-84. 

61. Turning to receipts in 1984-85, 
the gross tax revenues at existing levels 

of taxation are estimated at Rs. 22,993 
crores compared wi th Rs. 20,946 crores 

in the Revised Estimates. The States' 

share of taxes in 1984-85 is estimated at 

Rs. 5739 crores as against Rs. 5246 

crores in the currcnt year. which is an 

incrcas of nearly Rs. 500 crores. The 

net tax revenues of the Centre will thus 

be R". 17.254 ('I orcs compared with Rs. 
15,700 crorcs in the current year. The 

dividend from Railways and Posts aud 

Telegraphs will be higher by Rs. 106 

crorcs then the Revised EstImates for 

1 ~  Interest receipts and repay· 

ment of loans by public sector under-
takings and State Gover.1menls will also 
be higher. 

62. Reccipt" from market loans are 

placed at R". 4100 crores against R", 
4000 crorc" in the CIlI rent year. Small 

~ Ivings collection" arc estimated at Ro;;. 
2400 crorcs against R'\, 2200 crores in 

the current year. External assistance 
n('t of repayments j<; estimated at Rs. 

20H9 crores compared with Rs. 1902 
crorcs. Next ycar's Budget also in-

cludcli a re ei t~ of R", 200 crorc'i from 
the National Dep0,>;t Scheme to which 

J have referred in the earjier part of my 
speech, Taking into account these and 

other variations in receipts the 
total receipts in 1984-85 arc estimated 

at Rs. 40,501 crores. These receipts 

include the cffect of the changes 

in fare and freights rates of the Rail-
ways. The total expenditure is placed 

at Rs. 42,536 crores. The overall bud. 

getary gap at existing rates of taxation 

will thus be Rs. 2035 crores. 

63. I have taxed the patience of the 

House enough. Let me now turn to 
other tax proposals. 

64. In framing these proposals, I 

have tried to take into account the 
realities of the economic situation to 
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which I referred at the beginning of my 
speech. While doing so, I hope I have 
not been entirely unmindful of a certain 

forth coming event which is of import-

ance to all of us in this Parliament. 

SHRI SATISH AGARWAL (Jajpur): 
Election? 

SHRI PRANAB MUKHERJEE 
Seventh plan. 

65. Mr. Speaker, Sir, my first propo-
sal relates to the non-corporate income--
tax sector. I propose to revise subs. 

tantiaJJy the entire rate structure relating 
to personal taxation. The pres..:nt rate 

of tax in the first slab of taxable i o ~ 

ranging from Rs. 15,001 to Rs. 20,000 

is 25 per cent. The Hou'ie wi II rccu II 
that this rate was brought down Just year 

from the then prevailing level of 30 per 
cent, I now propose to reduce this rate 

further to 20 per cent. Relief has been 
allowed at all income levels above 

Rs. 20,000 also. The maximum margi. 
nal rate of tax on incom.:s ova R ... I 
lakh is being redLce j from nO per cent 
to 55 per cent. The new rate~ in some 
illustrative slabs wi II be as follow'): 
in the income "lab of Rs. 25,001 to Rs. 
30,000 the new rate will be 30 per cent 

as against 35 per cent at present; in the 

income slab of Rs. 50,001 to R". 60,000 
the new rate will be 45 per cent as agai-
nst 50 per cent at present; and in the 

income slab of Rs. 70,001 to Rs. 80,000 
tIle new rate will be 50 per cent as agai-
~t 55 per cent at present. 

66. The above proposal will provide 
relief at all levels of incomes. Taken 

with the increase in the standard dedu-
ction introduced last year, I expect this 

measure will provide substantial relief 
in particular to the fixed income groups. 
The revised tax schedule will provide a 
relief in tax of Rs. 281/-to a taxpayer 
with an income of Rs. 20,000 which is 

20 per cent of the tax payable by him 

earlier. Fora ni ncome level of Rs. 30,000, 
the relief wi1J be Rs 844/-or 16.67 
per cent of the tax payable under the old 

structure, and at income level of Rs. 
50,000. this relief will be 10 per cent of 
the tax payable. 

67. The loss of revenue in the propo-

sed rate schedule, assuming no change 

in the number of taxpayers and the 

assessed incomes in different income 
slabs, is calculated at Rs. 180 crores. 
However, lowering of the tax ra tes sho. 
uld normally be expected to lead to an 

increase in the coverage of taxpayers in 
different tax slabs and also better tax 
compliance. Taking these factors into 
account, I have assumed a net revenue 

loss of Rs. 59 crores only. This loss is 
entirely attributable to tax relief provided 

to the fixed income groups. As far as 
bU5incss and professional incomes are 
concerned, I have assumed that the 

reduction in the rates will encourage 
better compliance and reporting and that 

this will partly cover the revenue loss. 

68. This proposal, Mr. Speaker, Sir, 
in a way continues the tax rationalisati. 

on programme that was started by my 
party in 1974; carried forw:trd in 1976 

and further reinforced after we came 
back to power in J 980. The present tax 

structure has aJso been brought down to 
a level which I regard as realistic and 

entirelY appropriate. I hope this mea-
sure will have a salutary effect on our tax 

culture.: and wilJ induce the maximum 
number of taxpayers to come forward 

and voluntarily declare their true 

incomes. 

69. At the same time, it IS necessary 
to simplify tax administration and make 

it more responsive to the needs of the 
taxpayers. One essential feature would 
he the errort to complete a , ~ e t  

within the shortest possible time. As 

the Hon' ble Members are aware, the 
~o ~ of the summary assessment scheme 

covers incomes upto R'i. 1 lakh. Only 
a percentage of cases with incomes in 

this range is being r ti i~e , the 
selection of such cases being on random 
sampling basis. The target for J 983-84 
is to complete 85 per cent of the summary 

assessments workload. I have instructed 

the Income Tax Department to further 

sp.:ed up the assessments. 

70. For some years, the Income. tax 

Act has contained ro i io ~ empow-
ering the Central Government to acquire 
immovable property having a fair market 

value exceeding Rs. 2S,OOO. Thi., power 
is exercisable in situation... where the 

declared consideration for transfer of the 
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property is less than the fair market 

value o( the property. To eliminate 

unproductive work in handling a large 

numb..:r of relatively ~ II value cases 
and also taking into account the rise ffi 
market prices I ha ve modified the 

provision to say that this power will ~ 

exercised only in cases where the fair 

market value exceeds Rs. 50,000. As a 
further simplifica tion it is being provi<.i",d 

that the re ri l~ ~tat t will hav.: 

to be filed b .. forc the registering offIcer 

only in cases where the vallie of 

consideration for the tran<.,fer cxceeds 

Rs. 25,000 as against Rs. 10,000 at 

present. 

71. With the reduction in ra tes and 

exp('ditious di'iposal of a e t~  I 

bellI.. ve there can now be no excllse for 
any leniency to be shown to t o~e v. ho 
abuse our laws. Such cases will nu:\.s"arily 
have to be dealt with scverdy. [n order 

to discourage t~  avoidance and tax 

eva',ion, 1 am also introducing some 
further measures. J n all case') whcr ~ 
the annllal turnover ~ l t  Rs. 20 lakhs 

or where the gross receipts from a 

professil.)11 exceed Rs. 10 lakh5, 1 am 

plovlding for a compulsory audit of 

accounts. 1 l~ is intended (0 ~ re 

that the books of account and other 
records are properly aJ lt~l t'  anJ 

1.lIthfully reft.:ct the (tue income of the 
ti l~ a er  I am also r ) )~  that loans 

or ~ o~i  of Rs. 10.000 or more shall 
he taken or accepted only by clossed 

cheque or bank draft. 

72. 1 find that the existing provisions 

of the i o e-ta~ Act provide that no 
suit to enforce any right' relating to 

any property held benami can be 

im,titutcd fn an), COllI t hy a person 

daiming to be the legel 0\\ ncr unless 

he has declared the i ~o e from 
such propaty in any return of 

income or the value of such property in 

any return of net welt Ith or fllr i~  a 

notice in this behalf in the prescribed 

form to the lncom-tax Ofllcer. Such 
return or notice can at present be given 

at any time before the suit i~ filed. With 

a view to Clil bing the practice of benami 

holding of property I am proposing that 
it wi II henceforth be obligatory in all 
a~e~ to give r.otice to the Commissioner 

of lni.'oml.!-tax 111 the prescribed form 

within one year of the acquisition of 

the property. This amendment will 

enable the Department to initiate appro-

priate action in re ~ t of such bcnamj 
acquisition of ro ~rt  well before the 

limitation for such action expires. 

73. Having dealt with the nOI1-

corporate sector, I now turn my attention 

to the corporate sector. The tax rates 

for this sector are not being ~J 1 e  I 

am however providing OI1l! facility. 

Last year, while raising the surcharge 

payable by companies from 2.5 per cent 
to 5 per cent, I had given companies 

the option to make deposits of the 

adLlitional surcharge with the Industrial 

D\!ve)opmcn( B:IO" of India. 1 am now 

further pI ovidi ng that companies can 

henceforth eXCi i~e this o ti ~  III 

rl ~ t of the enti re amount of the 

surcharge pay,tble by (hem. These 

re'iOlIrCeS wi II flow back to the corpora te 

sedor, and will b:: avail"ble for modern-

i!.ation. In the earlier P:lrt of my speech, 

1 have already rcfcrr<:d to the ~ ' ~ io  to 

I ~ llCC t ~ i t r~ ,t ra k!\ on loans upto 
R..,. 4 ror~  lh::lIlg ~  l~ 1Jl d by llHH 

under the soft loan scheme. 

74. Representations had been received 

from valious q arl r~ that Ihe ceilIng on 

t ~ deductible amount of a ~ alal 

remuneration as l;ontLlincd in the Income' 

tax Act is low and ~ olli  be raised. 

am glad to inform the Hous.c that having 
Jl'gard to the changes in the managerial 
remuneration introduced by the Depart-

ment of Company AfTai t~, I ,1111 also 

raising the cl'iltng limit'> fOl managerial 
!>Jlarjes from ~  5.000 to ~  7.500 per 

month. The ceiling in respect of 

perquisi tes will however remain 

unchanged. 

75. Some relax:ltionC\ are also being 

provided to t o~e ~l  in the business 

of growing and manufacluring tea. The 
existing provisions provJde exemption 

from tax. only in ~ e t of subsidy 

r\.!ccivcd for replantatic'I' (If replacement 

of tea ll ~)  I am ('xlcnding this tax 
exemption 10 cover subSidy received for 

other approved ~ relating to 
rejUVenatIOn and o ~olt atio  of arcas. 
I hope this measure will further lend 
SUPP(}rt to Ollr l' l~ l' for increasing 

pll)duction of tca. 
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76. My n4txt I'rop08a), I believe, will 
be welcomed by a large number of people. 
Investors presently can receive dividends 
and interest on debentures 
without deduction of tax at source, if 
they furnish an exemption certificate 
from the Jncome-tax Offi.:er or 
alternatively file a declaration to the 
eff~ t th.lt their incolTI! for the year is 
below the exemption limit. To reduce 
paper work and avoid i o ~ ie e to 

small investors, I propose to provide that 
widely ... held companies may, hencefourth, 

pay intere!)t on debentures and dlviden.1 
incoml! upto Rs.l,OOO without deduction 
of tax at source provided that the 

payment is made by an account P.lyCCl 
cheque or a bank draft. 

77. Mr. Speaker, Sir, I notice that 
certato provisions of tax laws are betog 
l~ e  by a section of the ta a er~  

I had occasion last year to deal a t some 
length with taxatIOn of charitable and 
reljgious tr lit~ and i ~tit tl  I find 
that some of these trusts alld I ~tit tio  

are trying to circumvent the investment 
pattern for trulit funds laid down by the 

Finance Act, 1983. It ~ necessary 

to Cll"ure that all ~  trustli and 
institution'; strictly conform to the 
prec;cribed ir e~t e t pattern and that 

such i o ~ or property ic;; not used for 
provJdmg benefit to the &ettJor~ tr ~tee  

etc. I, therefore propose to provide for 
tcxation of the income of defaulting 
trll~t  and inc;titutions at the maximum 
marginal rate of income-tax. 

78. While on this subject. I would 
like to refer to a tendency noticed to 
create pnvate trusts which carry 
on business. To curb such practice, I 

propose to provide that where such trusts 
have profits and gains of bUI\JI1ess the 
entire income of the trust will be cha rged 
to tax at the ma;l(imum margmaJ rate, an 
exception being made only in the cases 
where the tr ~t is created by will for 

dependant rela tives. 

79. Another undesirable practice 

noticed is the tendency of some corporate 
bodies to make large contribution<\; to 

t ~ so-called welfare funds. I further 
understand that uti1isation of these funds 
is discretionary and subject to no 
discipline. I am therefore, providing 
that deductions will ~ available o l~ in 

respect of contributions to such funds as 
are established under statute or an 
approved provident fund superannuation 
fund or gratuity fund. I am making this 
change with retro-pective effect to avoid 
unnecessary litigation. 

80. Last year. I liberalised the scheme 
rela ted to export turnover. J propose to 
continue it and watch its operation for 
a longer period of time. 

81. Last year, I had also referred to 
a large variety of e~e tio  and 
d.!ductions that had been built into our 
tax system over time. While each 

deduction by itseJf m.IY have its own 
men tli, the aggregate effect was to 
complicate the tax administration and to 
provide loopholes for tax avoidance or 

tax evasion, as also for litlgaJ-ion. I 
had therefore, initiated a process of 
revIew and. wh::re necessary, doing away 
With conceS\lons which had outlived 
their utility. J intend to carry this 
proce'iS further. 

R2. Our experience has shown that 

an exp.:ndlture related concession lead.; 
to a tendency to inflate expenditure and 
hence It should have no place in our tax 
system. Therefore, J propo')e to withdraw 

a 11 weighted deductions as are available 
under the different proviSIOns. The expe-
nditure actually incurred will of course, 
cOlltJllue to quahfy for deduction. Only 

thl! benefit of weightage will no longer 
be available. 

83. I am al~o withdrawing the exemp-
tio ~ available under sections 33B. J5C, 
80CC, SOD and 80Eof the Income-tax Act. 

These deductions, notwithstandmg their 
apparent laudable o e ti e~ have either 
been open to misuse or have benefited 
only a few The revenue involved is 
mdrginal. I am also reducmg the 

quantum of exemption available under 
Sections 80M, SON and 80-0. 

84. Now, I intend to announce a few 
conces'iions in respect of the Wealth-tax 
Act. Hon' ble Members, I am sure, 

will be happy to hear that the monetary 
ceiling of exemption in respect of one 
hOllse owned by a taxpayer IS being in-
creased from the present lcve1 of R" J 
lakh to Rs. 2 lakhs. ThiS is hemg done 



27 GClleftJ/ Budget 1984-85 FEBRUARY 29, )984 General Budget 1984-85 28 

[Shri Pranab Mukharjee] 

to take into account the increase in 

market vaJue. I am also proposing to 
raise the ex\!mption limit in respect of 

specified financial assets from the present 

level of Rs. 1,65,000 to Rs. 2,65,000. 

Together with separate exemption of Rs. 
35,000 available in respect of units of 

the Unit Trust of India and propoed to be 

extended to e~o it~ under the National 

Deposit Scheme. the aggregate exemption 

in respect of the value of specified 

financial assets will risc to Rs. 3 lakhs as 

against the present cei'ling of Rs. 2 lakhs. 

Hon 'ble M:!mb::rs would recall that in 

the earlier part of my <"p.;ech, [ had 

referred to the ~  in o ili~  

a i ~ in the form of financial as'Iet'i; I 

hop.: that this change wilJ give further 

Impetus to it. 

85. The other changes propo\,cd by me 
in r ~ t of direct ldXCS ar~ of relatively 

minor lat r~ and I would not like to 

take the valuable lime of thIs Housl! by 

eJaboratlflg them. 

R6. Arter adjustment or tile gain to 
revenue on u<.:collnt of it ra ~ J  or 

modification of certain cOllc.:()sion'), 

my propo\al in Icgard to o -t~l ll 

lead to a nl!! loss of ~  75 CI"OI ~ , of 

which the Joss to thL' Centre would 

b: Rs. 36.32 ror~  and the loss of the 

Swtes would be Rs. 38.68 <.:fores. 

87. Mr. Speaker, Sir, I shall now 

deal with my ro o~a  in the area of 

indirect taxes. Here my main o e ti ~ 

ha ... been to prov;de further impetus to 

the growth of Indian indll\try through 

tariff a llo t e t~ and ~ la tial relief 

ill excise duties in carefully selected area'). 
I have al~o kept in view the need 10 

reduce prices of certain i km<.; for consu-

mers and contain the rate of lI.ttltion 'in 

the economy. J am ~ r  thc Hon'ble 

Ml!mbcrs will not grudge if in doing so. 

I have also taken a little care of Gover-

nment revenues. 

88. My principal proposal relating to 

~to  duties is with regard to auxiliary 

duty of customs. The levy imposed on 

an annual basis since the 1973 Budgct is 

proposed to be continued upto the 31st 

of March. 1985. I also propose to raise 

\\ i th ccrtHin exceptions, the present 
efi.:c( ivC' ra tcs b} 5 percentage poi nts. 

I am excluding from the proposed increase 

essential items like fertilizers, bulk 

petroleum products such as kerosene and 
high speed diesel oil,and also n\!wsprint. 

FuJJer details of these proposals are 

available in the Buuget papers. This 

proposal is expected to yield an 
uddi tional revenue of Rs. 241.73 crores 
in a full year. 

89. The present cllstoms duty on 
r ~ petroleum of Rs. 9.50 per metric 
tonne (which is being collected by way 
of auxiliary duty) was fixed in 1973. 

Without affecting the domtstic prices of 

petroleum products, I propose to raise 
the duty on crude to Rs. 100 per metric 

tonne. The revenue gain from this 

measure v. i II be Rs. 132.76 crores. This 
duty increase is to be absorbed by the 

oil companies without their having to 
lai!'.c consumer prices on this ac<.:olllH. 

90. The current rutes of import duties 
on iron and steel items Were fixed a few 

years back and they are now out of line 

with the req ill t~ of indigenous in-

dU'itry.I ro o~e to raise the basic cusloml\ 

duty on dlfT.:.-rcnt items of iron and steel 
(other than stainlcl)l\ steel) by 5 percell-
tage points or 10 percentage points, 

depending urnn the existing rates of 
duties. I also propo\e to Jevy n total 
e ~to  duty of 20rn cent oa 1 a/orcin on 
~tai le ~ steel melting scrap y"J.jth is 

prc'lently exempt fJ ('m customs duty. 

These ea llre~ arc expected to yield an 

additional revenue of Rs. 84.20 crOTes. 

91. I also propol\c to increase the 

import duty on zip fasteners and parts 

thereof. magnetic tape and petroleum 

specia Ii tics,namely petroleum jelly,sodium 
petroleum sulfona te and liquid paraffin' 

Details of the proposals are available in 

the Budget papers. The revenue gain in 

these proposals would be of the order of 

Rs. S.J2 crores. 

92. I n order to promote exports in 

the important sector of gems and jewellery 

customs duties leviable on a 

number of gem and jewellery ro e ~i  

and manufacturing machines are proposed 

to be reduced from the respective existing 
rates to 40 ~r cent ad l alor~  The 

gem processing machines would enable 
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~i ifi a t reduction in processing losses 
and also improve overall quality and 
productivity. Similarly, I also propose 
to reduce customs duties on specified 

machines used in packaging of food 
articles as well as by meat and food 
proc.!ssing industries from the respective 
existing rates to 40 per cent ad valorem 
This measure is expcctedto encourage 
export of food items in value-added 

form and also in consumer packs instead 
of in bulk. Th:! revenue a rif ~ involved 

in the above proposals is of the order of 
Rs. 5.24 crOTes. 

93. With the advancement in machine 
tool technology, CNC machines arc 
ro re ~ J  repJacing o ~ t o al 

machine tools due to their higher proehl-
ctivity and accuracy, To enable. the 
indigenous machine tool manufacturers to 
(lfTer CNC machine tools on eo ~ttli  

term), I propol)e to reduce the customs 
duty on CNC system.. to 35 ~r cent, 

The re ll~ sacrifice is of the order of 
Re;. 0.82 crore. 

94. To enabJe the paper industry to 
obtain its raw I'llaterial'i at reasonable 
prices and to relieve the preS'iurc on ollr 

for~ t r ~o r e , I propose to totaHy 
exempt from cu'\toms duties wood chips 
for making pulp for the manuf.lcture of 
a ~r or pLlper board. On similar 
('onsideratiom, I propose to reduce the 
duty on wood pulp imported for manu-
facture of pap..:r from the exic;ting el~ 

to 30 ~r CCIlt. T e~e ~a r  involve 
re ~ lle ~a r fi e of the order of Rs. J. J 0 
crores. 

95. Certain changes in the provisions 
of the Customs Act, 1962, relating to 
w.lrehousing etc. and in the Customs 
Tariff Act, 1975 are al~o proposed. The 
details of thesc proposals have been giv:n 
in the Budget papers. 

96. Sir, coming now to my pro-

posals in respect of excise duties, my 
main objectives are to minimise the 

effects of inflation, lessen scope for tax 
avoidance and evasion. give a boost to 
selected indusrties suffering from demand 
recession, and ensure better utlisation 
of the capacity and investment already 
created. 

97. I propose to continue upto 31st 
March, 1985 the levy of special excise 
duties at the exiting ra tes and with the 
existing exemptions. 

98. My first proposal for relief is in 
respect of khandsari sugar. I propose to 
fully exempt khadsari sugar from the 
levy of exdse duty. I am taking this 
measure in view of the labour-intensive 
character of this industry, and to pro-
vide further opportunity for growth of 
employment in thjs industry. The aboli. 

tion of exci se duty will also help this 
industry to pay better price to cane 
growers, and wiIJ give relief to a large 
number of a ~~  j uni ts located in 

far· flung rural areas. The revenue 
t>au ifice involved in this proposal is Rs. 
16 42 crores. Khandsari, I am told. is 
also better for health. If as a result 
of this measure, the health of the 
nation improves. I hope the credit will 
flow to me and not to my distinguished 
colleague, the Health i 1~ler ! 

[PROF. MADHU DANDAVATE 
(Raja pur) : Diabetes wi/) increase !) 

99. Hon'ble Members would recaJJ 
that excise duty wa5. levied on electricity 
as a revenue measure in the ]978 Budget. 
The net proceeds from the duty coJJectcd 
on e)cdricty are whoJJy distributed to 
the States. 1t is proposed to abolish 
the excise duty on electricity leaving it 
to the State Governments to tape this 
source. to whatever extent and in what-
ever manner they like. This will give 
to the States one more area for resource 
mobilisation. To give the States some 
time to take appropriate action, this 
abolition will be effective from 1st 
October, 1984. 

{PROF. N. G. RANGA (Guntur): 

The States will expJoit their consumer·1 

100. I also propose to provide sub-
stantial re1ief to the textile industry 
with a view to making cloth cheaper. 
Hon"bie Member may re~aJl that in the 
1982 and 1983 Buogets, excise duty was 
reduced to encourage the production of 
blends with the desirable propert ions of 
polyester. Such fabrics are becoming 
increasingly popular with the 
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p'.:oplc. As a further measure of 

relief in this area and with the over-
all obj.:ctive of making such fabrjcs 

available at lower prices, J propose to 
reduce the total excise duty on polyester-

cotton blended yarn containing more 
Hun 40 ~r cent but Jess than 70 per 

cent polyester to Rs. 5 per kg. The 
existing rates of duty on such yarn vary 

generally from Rs. 7.5 ~r kg. to Rs. 
22.5 per kg. dep.:nding on t ~ extend of 

polyester-cotton mix. Under my pro-
posal all b1ends over 40 per cent but 

below 70 per cent of ol ~~{er wi 11 pay 

the same reduced rate of duty. For 
similar le ~ of poly.!stcr and VI,>co,e, 

the excise duty will get reduced to R'). 

]0 r~r kg. from the prc.;cnt r.ltC'i which 

g·:!nerally vary from Rs. J I 25 per kg. 

to Rs. 22.50 per kg. The revenue 

sacrifice on the!;c account') is estimated 

at RI). 33.25 crore'\ in a full year. 

101. Bltmdcd fabrics have also 

rccelvi.:d my attention. The excise duty 
on polycc;;tcr-cotton blended fabrics con-

taining more than 40 per cent but less 

than 70pcr cent polyester will b.! reduced 
to 2 per ~~ t ad valorem. The II1cidcnce 
of duty on slich fabrics at r ~ l ~  

from 7.S ~r cent to 17.8 ~r c.:nt 
ad valorem. ThiS COl1";':,')1011 ~)~l  

co<;t the exch:!quu Rs. 26.50 crorcs in a 
full year. 1 al .. o propose that this duty 
at 2 per cent ad ~)a'or '  be collected as 

aditional excise duly in lieu of sales-
tax. As Hon'hle Ml!mbcrs are no doubt 

aware, proceeds of additional excise 

duties on textiles go to the States. 

102. These changes in the duty 

~lr t re on polyester-cotton blended 
yarn and polyester-cotton blended fabrics 

will, for a 67:33 bl..:!nd, reduce the duty 

incidence by about R .... 3.30 ~r square 
metre on a fabric carrying a wholesale 
price of about Rs. 25 per square metre, 

and a retail price of Rs. 35 to 40 per 
sQure metre. This duty reducti')n will 

enabJe the industry to sell such fabrics 

at reduced prices. 

103. J also propose to provide relief 
on cotton fabrics which ~till constitute 

a major share of the total production 
of cloth in the country. I propose to 

reduce excise duty on cotton fabrics of 
less than 51 counts and of assessable 

value not e ~ i  &S. 5 per square 
metre. Such fabrics at present pay 

duty of excise at· rates varying from 2.38 
per cent to 3.56 per cent ad valorem 

in the case of composhe mills. Con-
cessional rates of duty are allowed for 
independent processors processing 

powerloom and handloom fabrics. I 
propose to fuJJy exempt handloom and 

powerloom fabrics of the above varieties 
processed by independent processors. 

The rate of dUly for composite mill 

fa ri~  is also being roouced to a nomi-
nal 1 per cent ad valorem retaining 
more or Jess the present differential 

between the independent processor and 

the o o~ite milJs. The duty would 

~ in the nature of additional excise 

duty in lieu of sales tax and will entirely 

go to the States. Such f~ ri  are 

mostly consumed by the weaker sections 

of society. The benefits of the reduc-

tion should b.-come available to them in 

the form of lower prices. Thi5 proposal 

on cotton fabrics would entail a revenue 
sacrifice of ~  28 40 crores. 

[SHRI HARIKESH BAIIADUR 
(GorakhplIr) : When is the election ?] 

104. I hope, my roro~ ll  wouldalso 

help the textile industry. The inuustry 

should benefit through increased demand 
that lower pri(..'Cs would gl!l1eratc. 

105. Cotton yarn and cellulosic 

spun yarn in the form of cross reel 
hanks are findtng increasing lise in the 

handloom sector. In the handJoom 
Year, I propose to reduce the duty 

incidence on such yarn supplied to 

registered Handloom Co-operative 

Societies or to organisations set up or 
approved for the development of hand-

looms, by about 50 per cent. This wouJd 
involve a Joss of Rs. 3 crmes to the 
exchequer in a full year. 

106. Tn order to recoup some of the 
rcvctlue loss flowing from the above 

package of measures in respect of the 
textile industry, I propose to increase 

the incidence of additional ncise duty 
in lieu of sales tax from 7.S per cent to 

10 per ocot on man-made fabrics of 
assessable value exceeding RI. 2S per 
square metre. This increase wHl no, 
apply to those blended fabrics in respect 
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of which duty is being reduced_ The 
impact will be on costlier fabrics which 
are consumed mainly by the more 
affluent se ctions of society. They should 
not mind this. On this account, the 
exchequer will gain by Rs. 27 croses in 
a full year and this, too, would accrue 
entirely to the States. 

107. I aJso propose to reduce the 
duty on shoddy blankets and other 
similar blankets made from shoGGY yarn 
if processed by composite mills by 
about 7 per cent. Such shoddy blankets 
if processed by independent PIO-
e ~or  will be wholly exe mpt. The 
revenue loss on this account would be 
~  1 crore in a full year. 

108. Another i ~tr  needing urgent 
attention is the paper industry .Thls 1J1dustry 
has been pa'\sing through a Oltlkult a~e 

troubled by f1~i  co ... t of raw aterial~ 

and other inputs. My plopos.:ds aim at 
encouraging the producti( n of paper and 
paper boa rd and preservl1lg ~ ar e natural 
forest reSOUJCc'\. I have already referred 
to the proposed exemption from custom') 
duty on impol t of wood chips and wood 
pulp for makll1g. ~ a further measure 
of rehcf, I propose to reduce the balilc 
eXCise duty on printing and wnting 
papcr and al~o kraft papcr produccd by 
large paper mIlls by Rs. 425 p.:r metfJC 
tonne, ana corresponding concessions 
arc bemg given on the duty levilable on 
'>lIch paper when unconventional raw 
aterial~ alc u"cd In thclr manufacture. 
Simultaneously. the range of permls"ble 
unconventional raw materials is bCll1g 
expanded. 

109. No concession for use of un· 
conventional raw material is presently 
available in the case of paper boards. 
r propose to reduce the basic excise 
duty payable on paper boards manufac-
hired from at least 50 per cent uncon. 
veDtj('nal raw materials from the present 
general level of 10 per cent od volorem+ 
Rs. 1430 per metric tonne to Rs. 560, 
Rs. 900 or Rs. 1120 per metric tonne 
depending on whether the clearances of 
paper and paper board from such paper 
mills in the preceding financial year did 
not exceed 3,000 tonnes, 7,500 (onnes or 
16,500tonnesrespectively.For larger paper 
mills using unconventional raw materials, 

the rate of basic excise duty on paper 
boards is being reduced to 7 per cent 
ad volorem + Rs. 925 per metric tonne. 

110. My proposals relating to the 
paper industry would entail a loss of 
Rs. 33 crores in excise duties in a full 
year. Along with the customs duty 
exemptions on import of wood chips 
and wood pulp, this package is expected 
to provide substantial fisical support to 
the development of indigenous paper 
Industry and improve the avilabihty of 
paper at reasonable prices. 

11 J. Hon'ble Members may recall 
that certain time bound concec;sion were 
given in October, 1983. in respect of 
certatn specified commodities. Having 
regard to the industry's response to 
that measure which was intended to 
stimulate production by generating 
IIlcremenlaJ demand, I propose to conti-
nue the o e~, io  for one year with 
ccrla1l1 modlfica tlOn'). 

II:!. In the case of commercial 
vehicle'i, and three-axlcd vehicles 
the concession will be continued 
but the extcnt of duty concession 
granted in October, 1983 is being 
reduced by 2t percentage points. I pro-
po'\e to remove some models of Ii ght 
commercial vehicles from the purview 
of the exemption in order to establish 
parity among all models of such 
~ l le~ in the matter of the rate of 
excIse duty. T ~e proposals would 
cntai J a revenue loss of Rs. 45 crorcs in 
a full year. 

113. I propose to continue the 
conce'i'iions in the case of refrigerators, 
deep freezer.;; and part of refrigerating 
appliances. etc. storage battries and 
domestIc electrical appliances. The total 
revcnue sacrifice on these items would 
be to the tune of R.,. 19 crores. 

114. In the case of tyre'i for bU5e!l 

and trucks and tyres for ~e off-the-
rO<ld, I do not propose to continue the 
concc'>sion granted to October J 983 as 
there IS no further ca.,e for this con ... 
cession in view of the price increases 
announced by this industry. However, 
as a meast.r.: of ration Iisation and in 
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order to reduce scope for tax. evasion, I 
propose to swi tch over by and large to 

a system of specific rates of duties from 
the ad valorem ra tes. 

Jl5. Production of china and 

porcelai n tableware over the last few 

years has been showing signs of stagna-

tion and the capacity utilisation has 
been declining. With a view to providing 

relief to thc industrys 1 pl'opose to 

reduce thl.: basic excise duty from 30 per 

cent to ] 5 per cent on these items. This 
would entail a rcvenue los., of Rs. 1.5 

l:rores. 

116. With summer not very far 

away, I would like to help the Hon 'ble 

members in keeping their tempers cool. 

I propose to reduce basic excise duty on 

table fans from 10 per cent to 5 per 
~ l and on ceiling fans of a diam.:ter 

not cx(';ccding 107 CIll'i from 15 pcr cent 
to 7.5 per cent. I al'io propose to 

redllce the basic lexcise d ty on cvapora-

live type of cooers, including ~ert 

l.o0Icrs, from 40 pcr cent to 30 pa cent 
ad ,'a/vrcfJI. These proposals would in-

volve a revenue sacrifice of Re;;. 5.10 
crores. I o ~ you will have a good 

~ r  

PROF. MADHU DANDAVATE: 
It may help you in developing cold 

feet. 

MR. SPEAKER: Let hi m do some-
thing for the Housc. 

SHRI SOMNATH CHATTERJEE 
(Jadavpur) : Election in slimmer? 

SHRI PRANAB MUKHERJEE: 

117. As a rationalisation measure, I 

propose to reduce the basic duty on 
\\-inding wires from 10 per cent to 5 per 

er~t and increase the basic duty on 

copper wire rods by Rs. 1300 per metric 
tonne. On an overall basis, these chan-
ges will neither result in a loss nor gain 
in revenue. 

t 18. As Hon'ble Members will 

remember, many reputed artistes had 
pllblbhed an appeal inviting our atten-

tion to piaracy. As I "just can't write 
these names off" I ptC!)pose to 

exempt sound-recorded cassettes 
whol1y from excise duty. In view of the 

upward revIsion' of customs duty on 
magnetic tapes, the revenue loss on this 

account is expected, by and large, to be 
made up. 

119. As a general measure of relief I 

propose to fully exempt laundry soap 

manufactured by KVle units and to 
reduce a~i  excise duty from 10 per 

cent to 5 per cent on certain mass o ~

umption items such as imitation jewell-
ery, stainlesl) steel utensils, la~  chimn-

cys for lanterns, high effk:ient wood 
burning ~to ~, umbrcllac; and a e ~r ))e 

The revenuc sacrifice involved in these 
concessions is Rs. 1.13 crores. 

120. Hon'blc Members may recall 

that an excise duty relief scheme to 
encollrage higher production is in oper-

a lion for the P4llit two years. I pro!'>ose 
to continue t11.: scheme for one more 

year. 

12/. Hon'ble Members would al~o 

recall that in the Jast Budget, 1 had 

rationalised the tariff relating to iron 
and steel items. This year, I have 

lIndertaken a similar exercise in respect 
of non-ferrous meta Is. The tariff ent ries 

are being revised on a more scientific 
basis. These chnnges as in last year 

would be hrought into efTect from a 
sub<;equent date. Till then. the present 

effective rates of duty would £ontinue. 

122. r propose to increase the addi-
tional excise duty in re~ e t of cigarc1tes 

[MR. SPEAKER: what abont pipe toba-
cco The present ratio between basic exci<;e 

duty and additional excise duty is being 
altered to 1.75:1. This measure will 
result in the transfer of Rs. 42.89 crores 
from the ~a i  eJCcisc duty account to 

the additional excise duty account in the 
next tina ncial year. and thus increase 
the accrual to the States. There wiJI be 
a corresponding reduction in the amount 

a l10ca ted to basic excise duty. The tota I 
incidence of excise duties on cigarettes 
will remain una Itrrcd(lntcrrllption) Don"t 
worry. 
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123. There are some other minor 
proposals which do not have much reve-
nue significance. These include readju-
stment of duties in some cases and 
deletion of some tariff items which have 
remained fully exempted for a long 
time. 

124. In the Jight of the experience 
gained in the working of the Income Tax 
Appellate Tribunal and the Customs, 
Excise and Gold (Control) Appellate 

Tribunal, some amendments are proposed 
to be carried out in the laws relating to 
them. These are mainly of an admini. 
strative nature. I do nol propose to 
takc the time of the House over these 
propo')als. 

125. Mr. Speaker, Sir, with the 
phenomenal increase in central e i~e 

revenue from about Rs. 100 rore~ 111 

1953-54 10 nbout ~  10,100 crore') in 

1983-84, the Ccntral i~e Tariff has 
also substan(iaJly grown. r think, it h 
time to make a comprehensive review of 
the tariff a~ it ha'i developed over (he 

la.,t three decades with a view (0 ration. 
alising it. Thi" would rcquin.! a dctaih.:d 

~t 1  which can ~t be done ollly by a 
lcchmca I .... ludy group. I propose, there-

fore, to :Ippoint slIch a Group. 

126. The proposals that T have pre· 
scntco \\ ill YIeld additional revenue of 
Rs. 465.41 crores In customs duties and 
R ..... 33. 10 rore~ in excise dutil-Ii. There 
would be a trn nlircr of R<:;. 43.64 crOfe ... 
from the basic duty account to the 
additional duty (in heu of sales tax) 

account. The concession" a nd relief ... 
aggregate Rs. 7.26 crore .... on the cu.;;tom..; 
side and Rs. 222.43 crores on the excise 
duly. The net yield from ll~to  

duties is Rs. 458.15 crorc!,. The net lo ~ 

from excise ti ~ comes to Rs. 189.33 

I (..fore') out of which Centre's share would 

be Rs. 148.95 crores and States' share 
would be R'i. 40.38 crores. This takec;; 

into account the States' share from addi-
tional excise duties in lieu of sales tax to 
the extent of Rs. 52.31 crores. The 
accrual to the central exchequer for the 

i additional tax effort in a full year would 
he Rs. 309.20 crores. 

127. Copies of notifications giving 
effect to the changes in customs and 
excise duties effective from the 1st March 
1984 wiJI be laid on the Table of the 
o ~e in due course. 

128. I had earlier stated that the 
budgetary deficit at the existing rates of 

taxation would be Rs. 2035 crores, The 
tax measures proposed now, taken to 
gether with reliefs and concessions, are 
e')tll'}1ated to yield net additional reve-
nue of Rs. 272.88 crores to the Centre. 

This leaves an uncovered 'deficit of Rs. 
1762 crores. It has been my endeavour 
to keep the budgetary deficit to a relati-
vely low flgure and J am sure the Hon'. 
ble Members would agree that this order 
of deficit is appropriate to our circumst. 
ance<;. 1 hope that the low deficit. 
combmed with my proposals for boost-
ing prodUction and lowering prices, will 

have a salutary effect on the inflationary 
~ olo  in the economy. 

If I may, at t ~ pojnt, quote from 

Kautilya's Artha a~tra -

1:[;:.r ~lJ ~~~lf ~f~ qTlff~ ~~if {, 

~T~ o~~~lf :q 5HSl: ~Te ir q fq-qqlff{ II 

] 29. Four year.:; ago, my di<itinguis-
hed predecessor, whIle r ~ ti  the 
filst Budget of the present Government, 
had ~  our firm resolve to repair 
the damage arId restore the country's 
economy to the path of ~ta ilit  growth 

and ~o ial Jll~tJCe  Mr. Speaker t we 
have kept thut promise. 

130. 1 "ommcnd thi\., Budget to the 

ll~  

18.29 hrs. 

FINANCE BILL, 1984* 

THE MINISTER OF FINANCE 

(SH R I PRANAB MUKHERJEE) : I beg 

to move for leave to introduce a Hi II to 
give effect to the financial propolia ~ of 
the Central Government for the finan. 
cial year 1984-85. 
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